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IN THE CENTPAL ADMINISTFATIVE TEIBUIAL, JAIFUR BENCH, JAIFUR.

* Kk %
Date of Decizion: 9.8.96
CP 152/95 (CA 345/93)
Johri Lal ' «.. Petitiocner
‘ Versus _

Shri A@ilal Mzerna & Anr. ess Respondents
CORAM: .

HOMN'RLE MR, GOFAL FRISHMNA, VICE CHATEMAN

HON'BLE MP. Q.P, S;:]A_RFLA, ADMIITISTRATIVE MEMBER
For the Petiticner ... Mr. C.B. Sharma
For Raspondent No.l ‘ .o Mr. Manish Bhaﬁdari
Por Pespeondent 1o.2 ees Mr.M.S.Vaduv,daztt Manager(Field),

departmental rér'eseitative

ORDER ‘
PEP - HOMN'ELE MP. 0EAL IPISHIA, VICE CHAIEMAN

Petition=r, Johri Lal, has filad thiz Contempt Petition u,/s 17 of

the Administrative Trikunalz Act, 1925, . =stating therein that the
respondznta, by not implemsnting the jnJJ~m~nr of the Trikunal in OB 313/93

dated 6.9.24, have committsd concempt of court.

[

2. Wz have heard the leaarned ccimnsel for ths parties and have gone
throngh the replize furnished by the rasr undcnto. ’
3. It has bezn staked by respendent 10.1 in hiz reply that the Bank had

raduced the penzicon of the petiticoner undsr some honadfide misztaks and to
correct the same the Banl was imwmadiately advized not only to remit the
diffezrenc: of the penzion, which has hesn reducad for the intervening
pericd, kot at the smm: time it was also advised that no pension should ke
redused £ill a proper commmication iz Jiven ko thz Panlz.  This mistakes
committed zarlier, has béen rr"thleJ and the peticionsr has alveady kEesen
paid full penzion and the differsnce of reduced pensicn fov the intervening
Feriod. As stabtsd that full penzion has 3ihcs kesn received by the
petitionsr, no cazz of contempt iz mads cui. The Contempt Petition isy

therzfore, dismiszed. Noticez izsuzd are dizscharged.

0 . | - Chaglw

KPM) ' (GOPAL I(bIoHNA)
ADMINISTRATIVE MEMEER , ' VICE CHAIRMAN



